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Shri ftaghuramaiah; Sir, 1 beg to 
lay on the Table:

\

(1) (i) A copy of the  Annual 
Report of the Fertilisers and 
Chemicals,  Travancore 
Limited, for the year 1965- 
66, along with the Auditer 
Accounts and the comments 
of  the  Comptroller  and 
Auditor  General thereon, 
under sub-section  (1) of 
section  619A  Companies 
Act, 1956.

(ii) Review by the Government 
on the working of the above 
Company.
[Placed in  Library. See 
No. LT-15|87.)

(2) (i) A copy of the Annual 
Report of the Indian Drugs 
and Pharmaceuticals Limi­
ted, New Delhi, for the year 
1965-66 along with the Audi­
ted Accounts and the com­
ments of the Comptroller 
and Auditor vieneral there­
on, under sub-section (1) of 
section 619A of the Compa­
nies Act, 1956.

(ii) Review by the Government 
on the working of the above 
Company.
[Placed in  Library.  See 
No. LT-154/67.]

(8) (i) A copy of the Annual 
Report of the  Hindustan 
Organic  Chemials Limi­
ted, Rasayani, for the year
1965-66 along  with  the 
Audited Accounts and the 
comments of the Comptrol­
ler and  Auditor  General 
thereon, under sub-section 
(1) of section 619A of the 
Companies Act, 1989.

(ii) Review by ̂ e Govgnuttiat 
on the working of $he abow* 
Company. -
[Placed! in the library. m> 
No. I/T-IM/W.J
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Mr. Speaker: It should be brief. II 
should not be a speech.
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Shri Shashi Ranjan (Pari): When 
there is no business before the Houses 
how can there be a point of order.

Mr. Speaker: I am myself not hoppy. 
Still, when a senior leader like Dr. 
Lohia wants to raise a point----(Inter­
ruptions)
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Shrl Shashi Ranjaa:  Unless there
is some business, there cannot be any 
point of order.

Mr. Speaker: I would request boo. 
Members on both sides to  remain 
quiet. Let only one hon.  Member 
speak at a time. On what vutrfeet to 
the point of order


